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(d) tirae-schedule for- eooJ^tirit 
the enquiry?

THE MINISTER OF LAW; JUSTICES 
AND COMPANY AFFAIRS (SHRIL
H. E. GOKHALE); (a) t«P (d). The t 
Election Commission has informed I 
Shri Samar Guha, M.P. by t&  letter 
dated 20th March, 1975, that under * 
article 329(b) of the Constitution *nd 
section 80 of the Representation *f ' 
the People Act, 1951, a remedy for ' 
the allegations made by him and other 
Members of Parliament would have 
to be sought through an election peti
tion. Under rule 93(1) of the Con
duct of Elections Rules, 1961, the 
paejkete containing the {documents 
specified in the representation eoufld 
not be opened and the content* in
spected except under the order of 
a competent court and so it was not 
possible to verify the allegations made 
in regard to any of those document*. 
In regard, however, to other matters 
referred to in the reprose’ itation, an 
enquiry, which has already been intr 
tiated is still in progress. No specific 
time schedule for completing the in
quiry has been stipulated A full re
port is awaited.

Inquiry into Malpractices in Barpeta 
Bye-election to Lok Sabha

•899. SHRI SAMAR GUHA: Will 
thtt Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the Election Commis
sion has started inquiry into reported 
malpractices in the Barpeta Bye
el ection for Lok Sabha held recently 
in Assam as assured by the Chief 
Election Commissioner to the oppo
sition leaders, the Hact about which 
has also been corroborated by the 
Law Ministry;

(b) If so, terms of reference of the 
Inquiry;

(e) personnel constituting this1 

•odv to conduct enquiry; and

Proposal to  se t up a Fertiliser flantL 
fn Orissa

*900. SHRI GAJADHAR MAJHI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the number of fertilizer plants 
in Orissa at present;

(b) whether there i$ any proposal 
under Government's consideration to 
set up a fertilizer plant in Orissa 
during the Fifth Five Year Plan; and

(c) whether Government are aware 
that there is an acute shortage of 
fertiliser in the State of Orissat

THE MINISTER O f  PETROLEUM 
AND CHEMICALS (SHRI E. D, 
MALAVIYA): (a) The following fcr-




